171 Discussion on the
Working

The House reassembled after lunch at five
minutes past two of the clock. Mr. Deputy
Chairman in the Chair.

DISCUSSION ON THE WORKING
OF THE MINISTRY OF COMMERCE —
Contd.
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Now, Shri Dhabe.

SHRI S. W. DHABE: Mr. Deputy
Chairman, Sir, I was referring to the question
of payment of gratuity and provident fund. As
far as my information goes, the previous
employers have not paid dues of their
employees to the extent of Rs. 16 crores in
various textile mills. Not only that, Sir. Some
of them even  misappropriated the
contributions to the ESI scheme which they
recovered from their employees.

Sir, I find in the Report at page 165 that a
provision has been made for the appointment
of one Commis-soner of Payments and six
Assistant Commissioners of Payments for pur-
poses of disbursing the amounts payable to the
owners of 103 nationalised mills. And, Sir, a
provision of Rs. 43 crores has been made for
disbursement to the erstwhile owners of
nationalised mills. I, therefore, suggest to the
hon. Minister that when they have made a
provision of Rs. 43 crores, they should see to it
that the arrears are first deducted and then the
payments are made to the owners otherwise
the workers will not get their  dues.

Sir, I was earlier referring to the Industrial
(Development and Regulation) Act, 1951.
Under section 18A of the Act, it has been
provided that
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sick mills will be taken over for five years and
the period may be spread over to ten years.
Then the mill goes back to the employer who
has mismanaged the mill.  After the mill is
well managed either by the Government or
their agent, the previous employer gets it.
This is the  premium he gets for his
mismanagement under section 18A of the Act.
Therefore, Sir, I suggest two ~ amendment to
the Act. One is section 18A of the Act, and
then the Schedule of the Act. Sir, I would
like fo mention one fact about the Litho Works
in Nagpur. ~ When the industry  was to be
taken over, it was found out that the Schedule to
the Industrial (Development and Regulation)
Act does not include that industry.
Therefore, it was felt that it was necessary to
add to the Schedule all the industries and amend
section 18A of the Act so that the more
undertakings could be nationalised.  Sir, I
must thank the hon. Minister for the efforts he
has made. I had been to him on a  number of
deputations in  connection ~ with the Western
India Textile Mills of Bombay. It restarted.
But there also the question came up. The State
Government wanted that it should be nation-
alised.  If this principle is to be accepted, it
must be made  clear that public investment
should not be used for furthering the
interests of the management. I, therefore,
suggest to the hon. Minister that section 18A of
the Industrial (Development and Regulation)
Act be amended and a provision for
nationalisation either by the State Government
or the Centre be made  therein so that it will
not be neressary for us to come here from time
to time with a Bill for each and every
industry to be nationalised. 1 also suggest a
change in the title. Instead of Industrial
(Development and Regulation) Act, it  should
be titled as Industrial (Development, Regulation
& Nationalisation) Act so that for all purposes
we can utilise that machinery.

Sir, in the Finance Minister's
Speech, [ must say with dismay that a
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provision has been made under which the sick
units will be amalgamated with the healthy
units. Sir, the cure is worse than the disease.
Sir, it has been pointed out that here is no pro-
visions for the workers to be absorbed when a
sick mill is taken over by a good mill. Sir, this
is very wrong in principle because under the
provisions of nationalisation, it has been
assured that when a industry is nationalised,
the interests of the workers will be protected.
Sir, running of an indus-try does not mean
merely production. There is the very basic and
important question of employment. A large
number of employees, both skilled and
unskilled will be working there, and they
should be assured of their jobs. If the
industries are taken over the employment
potential should not be affected. I, therefore,
suggest to the Minister to revise this policy,
and see that the nationalisation policy of
taking over of the mills is continued. In this
connection, Sir, I have to make one more
suggestion. It was stated by the hon. Minister
here that a large number of mills are facing
closure in Gujarat and Maharashtra. In Gujarat
11 mills have been closed

down. The mills facing closure are not textile
mills only. A large number of jute and other
mills are also facing closure in Bengal and
other places. I would suggest that there should
be a cell in the Ministry of Commerce which
would go into the causes of such closures and
try to prevent the closure of industries as far
as possible. If the causes can be found, it may
be possible to prevent such closures. We
know that the Western India Textile Mill was
closed for a number of months and the
workers of that mill were without
employment. Not only that, the industry also
suffered. So, let there be a cell, which can
prevent the closure of industries as far as
possible, or, at least, advise the Government
from time to time, as to what the state of
affairs of a particular industry. which is likely
to face closure, is. I think the prevention of
closures is essential for continuous production
as
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also for providing continuous  employment

to workers.

Sir, one more thing that I would like to say
in connection with the Report of this Ministry,
is that I find a number of corporations referred
to in this Report. The Government is
committed to reduce expenditure. I find that
many of these corporations are doing the same
job or there is multiplication of the same job.
To illustrate my point, I give the example of
the Cotton Corporation of India. What is the
job that this Corporation is doing? Research
and other things are being done by the Indian
Cotton Development Council. Then, there is
the State Trading Corporation, which deals in
the export of goods from India. The Cotton
Corporation of India is also expected to deal
with the exports. I suggest that corporations,
like the Cotton Corporation of India, should
be abolished, and the number of other
corporations should be limited. An identical
job must be handled by only one corporation.
There is no need to multiply corporations from
industry to industry. To give an example,
exports need not be handled by each industry.
All this can be handled by a single unified
agency so that expenditure on multiple corpo-
rations is reduced.

Then, Sir, I would like to say a few things
about controlled cloth. There is a scheme in
existence whereby the mills have to produce a
certain amount of controlled cloth. It was
really meant to provide cheap cloth for use by
poor people. There is some degree of
compulsion for the production of this cloth
and the percentage of production of the
controlled cloth is given in the Report. I do
not want to go into all the details. But it has
been stated in the Report and elsewhere too
that the compulsory production of controlled
cloth is causing losses and there is not
sufficient market for it. In this connection a
number of concessions have been given on
11-1-1977, which are enumerated at page 128
of the Report, with a view
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to making this scheme successful. Our mills
are producing a vast range of cloth for export
and other purposes, like teryleae and many
other things. I do not know why they cannot
produce controlled cloth of a quality
which may be usefu. to our poor people in
rural areas or which can be popularised!
among them, whose purchasing power is very
poor. I would suggest to the Ministry that
special efforts should be made to ensure that
controlled cloth is popularised. I suggest that
there should be a shop at each textile mill
where the controlled cloth, which is produced
by the mill, is sold. A steady market for
controlled cloth must be assured. Controlled
cloth should be of a good quality, at least a
durable quality, which can be used by the
common man. Sir, today the need f<»r the
adequate supply of cloth at reasonable
prices is very great because many people go
without clothes because their purchasing
power is very poor. Therefore, production of
sheap cloth is essential for our society and it
must receive the due attention of the Ministry.

Then, Sir, I want to refer to the question
of cotton powerlooms and handlooms. In my
area in Nagpur, there are a large number of
weavers, in fact a whole Koshti community, is
weaving cloth on handlooms. There are also
powerlooms at Male-gaon and at other places.
In this connection, I would suggest that
technical service centres, which are propos-
ed—some of them were opened—are very
essential. More technical centres should also
be opened to provide service to these
powerloom and also to handloom workers.

In this connection, if we see the figures as
given in the statement, we find that a large
number of workers are employed in 2.11 lakhs
of powerlooms which are working on cotton.
About one million persons are pro. vided
direct employment by these cotton
powerlooms and an equal number in the
ancillary activities. Thus, about' two million
workers are engaged in the cotton
powerlooms. Then we
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find about 3.5 million workers engaged in the
handloom industry. The main difficulty
which is faced by this industry ~ is the non-
availability of yarn at the appropriate time.
Secondly, they also face the difficulty with
regard to marketing. Therefore, it is necessary
that corporations are established—a network
of the—so that yarn can be made available to
them at proper time and also marketing faci-
lities are available, because this is one industry
which is a sort of cottage industry—I am
speaking of handloom industry—providing
employment to a large number of people.
Therefore, even if the Government has to make
an investment or  suffer some loss, I think it
is worthwhile because this industry provides
employment to a very large number of
persons.

My last point is, in all industries we find
that the working classes and the management
are running at parallel lines. The management
is only concerned with commercial policy. It
also takes some interest in the welfare of the
workers, either under obligation or under the
law. The real enterprise still remains in the
hands of private persons. Even in the public
corporations,, the persons who are in the
management have no interest in taking the co-
operation of the workers to make the industry
successful. Therefore, Sir, workers'
participation which is one of the very
important aspects of a good management with
a view to getting more production, should be
insisted upon and workers' participation, at
least in the nationalised sectors, like National
Textile Corporation, should be brought about.
Workers' participation should not only be
brought about for production purposes, but
also at the level of policymaking and in
economic matters. In the whole report I find
that this principle of workers' participation has
not been stressed upon. I suggest that this
cardinal principle of workers' participation in
administration should be adopted.
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With these words, I thank you very
much.
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"The farmer must get remunerative
prices based on a principle of parity
that balances the price at which he

sells, his produce and the price he pays
for the goods he buys."
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US food sales team hopes to
tap rich Mideast markets

uw &1 s ago, & s o Tl
g

"The first US food sales team to
attempt to cash in on Saudi Arabia's
economic boom departed Feb-
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ruary 16 to spend three weeks introducing
new American processed foods to potential
buyers in the prosperous Mideast. The team,
which includes two Government officials
industry
representatives, will also visit Kuwait and

and five leading  food

Bahrain".

A T AT F AT qrE HOA
faeder o @ A waw F g
avs & # s gu W e e
FAFITMARITE A N T A

canned fruits, vegetables, jurices, fruit-

based products, frozen poultry,
eggs.
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They are more essential
then the essential commodities.
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SHRI  RISHI KUMAR  MISHRA
(Rajasthan): Mr. Deputy Chairman, Sir, while
praticipating in the discussion on the working
of the Ministry of Commerce, I would like to
draw the attention of the honourable Minister
to some of the basic policy issues which have
acquired some urgency because of the
prevailing economic situation in the country
and also because of some confusion that has
arisen on account of the conflicting
statements of objectives issued by the various
spokesmen of the Government during the last
few months. In 1970, we had adopted an
Export Policy Resolution and I would like the
honourable Minister to take this into
confidence and tell wus whether the
Government now proposes to make any
changes in that Export Policy Resolution of
1970 and, if the Government intends to make
any changes in it, whether there is any
likelihood of a new Export Policy Resolution
being placed before the country and before
this Parliament for discussion. It is important
that we should be clear about
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our objectives in the field of foreign economic
relations and in the field of exports, because
the basic objective of building up of our
economic independence and self-reliance in
the country is closely linked up with our
approach to this question. Unfortu-nately,
neither in the Budget speech of the Finance
Minister nor in the intervention made by the
Prime Minister during the general discussion
on the Budget was there any reference to self-
reliance and, therefore, an impression is
gaining ground in the country that the
objective of self-reliance as concretised in
terms of reducing the net foreign aid to zero
within a fixed time-frame is being given up.
This is also confirmed by the new emphasis
on import liberalisation and on discouraging
exports. Export, Sir, is one of the important
instruments of self-reliance. We have, during
the last 20-25 years, incurred foreign debts of
a considerable magnitude. We were expecting
that as India entered the Sixth Plan period, the
net credits, the burden of credits, would go
down. But, after the Finance Minister's last
visit to Washington, we find that the crushing
burden of external debts is going to increase
and is not going to decrease and, in fact, this
is being done at a time when we have a
comfortable foreign exchange position and
when this could be utilised for reducing the
inflow of foreign debts, especially because we
need resources, domestic resources, it is not
being done. What we need in India is
mobilisation of domestic resources and not
using the external loans as a resource-raising
device and not using them for filling the re-
sources-gap within the country. This policy of
incurring external loans would only force on
this country a situation in which we will have
to go in for avoidable imports. This will
adversely affect the growth of the Indian
industries, the growth of the Indian economy
and the development of science and
technology in our country. I would like to
request the honourable Minister to take the
House into confidence about the overall ap-
proach ofthe Government towards
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this particular question. As far as the
honourable Minister, Mr. Mohan Dharia, is
concerned, I am fully aware of his attitude
towards this question and there is no
confusion about his commitment to the
objectives of self-reliance, of economic
independence and of taking the country
forward. But what is important is the impli-
cation of the steps that the Government as a
whole is taking and not the views of any
single individual.

Sir, there has been tremendous dynamism
in the field of exports and it appears that there
is some complacency creeping in the attitude
of the Government because of the 23.8 per
cent increase in exports that we witnessed last
year. This should not be there and I would
request all concerned to keep in mind that
export promotion is an important tool in the
liquidation of our debt burden and also in
achieving the objective of self-reliance and
the importance of this should not be
undermined. As far as the import
liberalisation is concerned, Sir, there is a case
for going in for larger imports in areas where
we really want modernisation of our in-
dustries, but to go on with a reckless import
liberalisation drive in order to meet the
consumption requirements of the affluent
elite of the country would be disastrous for
the economy of our nation.

SHRI KALI MUKHERJEE: Such as.

SHRI RISHI KUMAR MISHRA: For
example, I do not know whether the hon.
Member Shri Kali Mukherjee is interested in
having imported watches. He may not be. But
he may have seen in the Budget that we are
going to allow a liberalised import of
watches. I have also learnt—and I would be
very happy if the hon. Minister contradicts
it—that there is a move to allow import of
gold. It appears that the Government, unable
to check smugglers and unable to prevent
'smuggling of these commodities, thinks that
it should perform the function of a smuggler
itself. Well, Sir, no Government can be a
substitute for smugglers, and if it were so
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it would be so that Haji Mastan would be
managing the economy, and not Mr. Mohan
Dharia. I am quite sure that the Government
would not go in for reckless, indiscriminate
imports of such commodities and it would not
abdicate its responsibility in regard to curbing
of smuggling activities by allowing imports
of articles which are brought to the channels
of smuggling.

There is another aspect to which some hon.
Members on both sides have referred, that
whenever the middle classes feel the squeeze
of rise in prices of certain commodites, there
is immediately an outcry that export of these
commodities should be stopped as if the
Government exists for the middle classes, by
the middle classes and in the interest of
middle classes. The Indian people—the large
majority of them—do not belong to this class.
Therefore, the tendency to immediately
sacrifice national interests of earning foreign
exchange in order to placate the middle
classes and the affluent classes should be
resisted. For example, take shrimps and
marine products. A very small section of the
Indian people consumes these things. But as
soon as the prices go up, there is a demand,
and it appears that the bureaucrats in the
Finance Ministry and the Commerce Ministry,
who must be consuming some of these
commodities immediately prevail upon the
Government to stop export of these
commodities.

SHRI U. K. LAKSHMANA GOWDA
(Karnataka); What about you? Don't you
consume shrimps.

SHRI RISHI KUMAR MISHRA: If the
hon. Member and myself were consuming
these, then we would be prepared to pay a
little higher price. The whole point is that the
export of those commodities which will
benefit the small growers, the small cultiva-
tors, should not be discouraged.

Some hon. Members pointed out that we
do not ban the export of sugar. Why? This is
because there is a powerful sugar lobby.
There is a powerful sugar industry lobby.
And,
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therefore, even if sugar is required by the
people of this country, its export would not be
discouraged; it would rather be encouraged.
But if the price of onions and other such
things, which are grown by small cultivators,
go up, immediately there is a demand as if
only the prices of these commodities have to
be pushed down and, therefore, the export of
these commodities must be discouraged.
This is a somewhat distorted view of the whole
thing. For example, take the export of
Alfanza mangoes. Some riends in Bombay,
Calcutta or Delhi may be interested in this
quality  of mangoes.  If the nation earns
some foreign exchange and if the growers of
this quality of mangoes can get a somewhat
higher return, why should there be such an
outcry, and why should the Government
succumb  to the pressure of this lobby? In
fact, Sir, the whole approach and orientation is
so much influenced by the personal comforts
of people in Government, both, I think,
politicians and the bureaucrats, that the
small  growers and small producers suffer
very much. Mr. Deputy Chairman, Sir, I
would also like to ask the hon. Minister one
straight question and I would like  a straight

reply to it. What is the Government's
approach towards the  objective of import
substitution?  An important component and

an important ingredient of our economic
policy during the last few years has been to
encourage import  substitution  because
promotion of exports and import substitution
are two sides of the broad objective of
achieving self-reliance. If the objective of
import substitution is sacrificed gradually, then
it would seriously affect the country's
economic development. Also, if you are
going to liberalise imports, what are  the
industries to which you want to give a

protected and sheltered market and what
are the industries which you want to
expose to competition by the foreign

producers? On this, the Government should be

clear.  If the industries where we have
indigenous capacity of production,  which
car produce and provide employment  to our

own people, where development



201 Discussion on the
Working

at a satisfactory pace and which do at a
satisfactory pace and which do not produce
goods and articles of consumption by the
affluent sections are exposed to competition, |
for one would not have any objection. But if
the policy of liberalisation of imports kills
those Indian industries and adversely affects
our own indigenous capacities, then I think it
is necessary to have a serious rethinking about
the impact of a reckless policy of import
liberalisation. I would also like the hon.
Minister to give us an idea of what would be
the total burden of debt servicing and
repayment of debts by mid-80s. Once we go
on dismantling the structure of exports which
we had built during the last few years, then
how are we going to meet challenges that are
likely to arise in the mid-80s in respect of
debt servicing and repayment of debts which
have been accumulating during last 3 or 4
years? I do not blame the Janata Government
for it. In fact, during the last 3 years even
during the period of emergency, there has
been a tendency of incurring avoidable
external debts. Unfortunately that process has
got intensified even after the emergency was
lifted. It appears that the burden is mount-ing
and by mid-80s this burden of repayment of
external debts would be so much that unless
we work out a strategy from now onwards, the
country may be in a very serious difficulty. In
fact, a situation may arise in which, like many
other developing countries, India may be
forced into a position where we may have to
declare a moratorium on debt repayments, a
situation which we would like to avoid in the
interest of India's credit worthiness in the
international world. Therefore, Sir, the
Parliament must be taken into confidence
about the short-term and long-term
implications of the various aspects of the
economic policies which are being pursued at
the present moment. There should be an
attempt to increase the exports of value-added
items. The dangerous trend in regard to the
encouragement of import of steel and all
such pro-
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ducts where already there are ongoing
schemes and projects in hand for expansion
of indigenous production capacities, must be
given up. Also, Sir, in certain areas, there is a
tendency—and one concrete step has been
taken recently—to allow multinational
corporations to enter into areas of mining,
especially mining of iron ore. For the last two
or three years, the Japanese were trying their
hard to have a foothold in the manufacture of
pellets because they are facing the problem of
location of factories and the problem of
pollution. Sir, iron is one of our major items
of export. So, they wanted an opportunity to
make an investment in India. By making
pellets in India, they can solve their own
problems of factory location and pollution;
they can exploit the Indian raw material, the
iron ore, and export it to their own country.
Sir, the Government of India's stand till
recently has been that we will do it in our
own public sector units and we will not allow
the investment by the Japanese in that field.
Unfortunately, this has been permitted
recently with regard to the Goa project and
this has a very serious long-term implication.
And I would urge the Government and I
would demand that in areas where the non-
replenish-able natural resources are involved,
the exploitation of these non-reple-nishable
mineral resources is there, we should be very
cautious because reckless exploitation of
these natural resources will do great harm to
our country's future. In such areas, it is
necessary to be very cautious.

Sir, there has been a talk of discouraging
exports of commodities which are needed in
this country. I would, therefore, like the hon.
Minister to examine the whole scheme of
subsidies which are given for export
promotion. He mentioned in one or two
public speeches that this will be re-examined.
I think a judicious reexamination of the
schemes of subsidies should be there. For
example, Sir, as the House is aware, under the
marketing  development assistance, the
financial assistance which is provided to
export-oriented industries has been
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of the order of Rs. 240 crores in 1976-77.
Similarly, under the drawback scheme, in
1976-77, we spent about Rs. 100 crores. And
during the last three years, we have spent
about Rs. 242 crores. Thus, you will find that
under these two heads alone, namely the
marketing development assistance scheme
and the drawback scheme, more than Rs. 500
crores have been provided for as subsidy. It is
necessary to judiciously examine how far the
continuance of huge subsidies to various
export oriented industries is justified.

Mr. Deputy Chairman, Sir, in  our foreign
economy relations, it is necessary to  be
firm as far as India's national interests
are concerned.  And India's national interests
include the interests of Indian private sector
also. Unfortunately, the attitude of the
European Economic Community and the
attitude of the United States  of America in
regard to export commitments already made
and in regard to commitment which they had
already made to Indian industries in garments
and in certain other sectors has been, I would
say, not at all creditable. It has been very
very unfair and the Indian industry suffered
a lot because of the sudden stoppage or
cancellation of orders, etc. Sir, the officials of
the EEC were here and there were some
discussions. I would like from the hon.
Minister a categorical assurance that both the
USA and the EEC would be clearly and
categorically told that the

Government of India would not allow them
to act in a manner which is detrimental to
India's national interest and such

sudden cancellation of orders which dislocate
Indian economy are  something which India
cannot countenance in future. Mr. Deputy
Chairman, Sir, in this context, while discussing
the functioning of the Ministry of Commerce,
I would like to draw the attention of the
hon.  Minister to the importance of
handlooms and handicrafts both as an
export-promotion activity and in providing
greater  employment to our artisans and
craftsmen in the rural areas. Sir, a high-
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powered committee had gone into the role of
our country, as a vanguard in question of
revitalisation and development of handloom
industry and it had recommended some 25
intensive development projects and 20 export-
oriented production projects. The re-
commendations  of the  high-powered
committtee need to be implemented
expeditiously. ~ Necessary  organisational
infrastructure need to be created for this
purpose. There has been a lot of talk about
emphasis on rural industries, on handicrafts
and on handlooms. Unfortunately there is a lot
of confusion, which was revealed even in the
Finance Minister's approach whereby he
equated handlooms and powerlooms. I know
that hon. Mr. Mohan Dahria need not be told
that to deal with the both, the handloom and
the powerloom, on the same basis would only
reveal either support to the vested interests; re-
presented by powerlooms, or a total ignorance
that when you are trying to provide some
incentives to the two, you are, in fact, doing
some harm to the handloom sector. Therefore,
it is very necessary that the interests of the
handloom sector, which is one of the biggest
sectors generating employment in our country,
are carefully gone into. It is necessary that the
recommendations of that Committee, which
was set up some time back, are implemented.

Sir, India is the most developed country in
the developing nations of the world. It has the
third largest scientific and technical manpower
in the whole world. We have developed
tremendous capacities. Our scientists and
technicians have shown that they have attained
a standard which is next to none and India has
to play a very important role in the struggle
that is going on in the whole world for
changing the present economic order and in
order to change the global terms of trade in
favour of the developing countries and in this
struggle I am quite sure that the Government
of India—it may be the Janata Party
Government—would not allow, as far as the
international eco-
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nomic relations are concerned, the role of our
country, as a vanguard in the fight for the
developing nations against the unequal terms
of trade, which are imposed by the developed
nations of the world, to be undermined and to
be compromised. Unfortunately, of late, there
have been some signs of isolationism in the
approach of the Government towards these
global terms. There is a tendency in a section
of the Government that India should have
nothing to do, or not much to do, except
verbal sympathies in regard to these inter-
national problems, that we can settle our
problems bilaterally either by pleasing the
United States' Secretary of State or his
Assistant, if he visits India, or by having some
sort of bilateral negotiations with some coun-
tries of Western Europe. Well, Sir, unequal
economy especially when dealing with these
big powers, developed capitalist countries of
the world, is a very very tough job and unless
we can unite all the developing nations, and
can create an inter-national pressure for
changing the present terms of trade in favour
of the developing nations of the world, Indian
interests also will be sacrificed. To take an
isolationist view on such incidents would be
betraying the hopes of the developing nations
of the world reposed in our country and will,
in the long term, be against Indian interests
also. Therefore, I hope hon. Shri Mohan
Dharia, when he replies to this discussion,
would reassure this House that as far as this
global struggle between the developing
nations and the developed nations of the
world is concerned, in order to create a more
equitable trade relationship in the world, a
more equitable and just economic order, India
would not lag behind and India would not
relent its own role in the restructuring of
world trade in commodities and the
amelioration of the growing and critical debt
problems of the developing countries of he
world.

Similarly, Sir, many inequities and unjust
practices continue to prevail in regard to the
question of transfer of
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technology which is one of the sophisticated
deals of international economic exploitation.
It is very necessary that India takes an
initiative in regard to altering the terms of
transfer of technology the world over,
including the practices in regard to patents,
etc. Mr. Deputy Chairman, Sir, before I
conclude, I would like to point out only one
aspect which is uppermost in the minds of all
of us and which is related to the Departments
which honourable Shri Mohan Dharia deals
with, namely, the question of rising prices.
Well, Sir, 1 welcome unreservedly the
repeated, and I am quite sure, the sincere
assurance which the hon. Minister has given
to the country and to both the Houses of
Parliament about creating a  public
distribution system. I know, Sir, this is not
going to be an easy task for him. All those
who tried to create a viable public distribution
system in the past—including those in our
party—had their heads chopped off because
of the pressure of vested interests in trade, in
industry, and in commerce. I wish him better
luck than the one which overtook the late Shri
D. P. Dhar who also was committed to the
idea of creating a viable public distribution
system. The first step in that direction was
taken when the whole-sale trade in wheat was
taken over.

Sir, the Prime Ministers—and I am using it
in plural deliberately—have a tendency to
debunk the idea of creating a public
distribution system by saying: "..whether it
will work efficiently or not" as if the private
distribution system run by profiteers, hoarders
and smugglers works very efficiently because
it can efficiently fleece the common people. It
is the bogey of efficiency which is raised in
order to create difficulties in the creation of a
viable countrywide public distribution system
and it must be fought unitedly by all those
who want the common people to get their
daily needs. Sir, the term 'common people'
also includes the small producers in the
villages, the agricultural labour because the
vast majority of people in the rural areas are
also
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what they grow is not enough to meet their
requirements. There is need for immediately
start-ing a public distribution system, backed
by a procurement system which would enable
the Government to have physical control over
the stocks of certain commodities. I am not
one of those who say that you take over all
the commodities. Under the Essential
Commodities Act, 18 items out of 60 or so
were identified in the report which the
honourable Shri Mohan Dharia himself had
submitted in regard to the creation of a public
distribution system. I would be quite satisfied
if the Dharia Committee's Report is
implemented  honestly. It was not
implemented ear. lier and it is one of the
lapses which need be condemned but I am
quite sure that in the new climate in the
country, in view of the commitment which
the Government and the whole Parliament
have made for maintaining stable prices, the
Government will go ahead for the creation of
a public distribution system. A beginning can
be made in some of the important consumer
centres like Delhi, like Bombay, like Calcutta,
where the problem of rising prices
immediately sparks off unrest among the
industrial workers and others and I am quite
sure, before the situation gets worsened, steps
will be taken to have a national procurement
and distribution system.

With these words, I thank you.

SHRI U. K. LAKSHMANA GOWDA: Mr.
Deputy Chairman, Sir, I am going to confine
myself to only a few remarks with regard to
the plantation industry. . .

AN HONOURABLE
Coffee.

SHRI U. K. LAKSHMANA GOWDA; Not
only coffee, but tea and rubber also. Sir, so
far as the general comments are concerned, |
am happy that very important points have
been made with regard to agricultural
production and the export of agricultural
com-
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modities, by my friend Mr. Bhanu Pratap
Singh and I wholeheartedly endorse them.
Also with regard to exports, I am again very
happy that my friend Mr. Rishi Kumar
Mishra has made a very pertinent reference
with regard to self-reliance and im-port
substitution and also with regard to subsidies
for export. I certainty agree with him, Sir,
with regard to subsidies for imports and
import substitution, a careful review is
necessary now.

Now, with regard to the plantation industry,
I must say here that the plantation industry
comprising of coffee, tea and rubber has done
very well and it has provided this country
with substantial foreign exchange earning,
during the years 1975-76 and 1976.77. 1
would also like to pay my compliments to the
Ministry of Commerce, both to the hon.
Minister of Commerce and also to the officers
in the Ministry for the efficient handling of
the situation which arose with regard to
difficulties in exports and also the rise in
prices, both in the internal as well as the
external markets. Sir, with regard to tea, we
have seen that even during the short period
from April 1977, to February we have earned
Rs. 260 crores. In regard to coffee exports,
last year, 1976-77, we have earned Rs. 120
crores. In this connection, there have been
certain references in regard to the rise in
prices of tea in the internal market. It did rise.
But we have to take into consideration one
thing. Even though we have regulated the
market, Government have regulated the
market by putting back some quantities
earmarked for exports into the internal mar.
ket, it should be brone in mind that for the last
20 years we have been spending money for
increasing the tea exports and also for joining
the other producing countries in regard to
international tea promotion. Therefore, it is
necessary to keep up the exports. A duty of
Rs. 5 per kg. was levied and it has had a
salutary effect. But I would like my friend,
Mr. Mohan Dharia, and the Commerce
Ministry to take into consideration the recent
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fall in the price of tea and see how this can be
regulated, as they have done in the case of
coffee. So far as tea development, replanting
and other things are concerned, satisfactory
progress is being made and the Tea Board and
other institutions are making the needed
provisions for development. Where re-
replanting facilities have not been provided to
the extent we had hoped, other methods of
rejuvenation by pruning and so on have been
adopted. Subsidies are also being provided. I
hope this will encourage increased tea
production.

So far as rubber is concerned, I have a few
remarks to make. One thing is about the
support price which was fixed earlier, in 1972,
at Rs. 520. It is well known that the price of
rubber which was moving around more than
Rs. 700 to nearly a thousand rupees, is now
around Rs. 650. So far as the manufacturing
units are concerned, I think they are now
getting rubber at about Rs. 650. In this con-
nection, I would like to make a suggestion
which was made earlier that the manufacturing
units should stock at least two and a half
months' supply. I do not know what is the
position now. This will give encouragement to
the rubber producers. Further in view of the
higher production and the import of synthetic
rubber being liberalised with the reduction in
duty, I would like to suggest, in order to
maintain the price, that a certain quantity of
rubber may be permitted to be exported. I also
hope that the support price announcement
which is expected any day will be made as
early as possible.

So far as coffee is concerned, the export
target for 1976-77 was fixed at about 52,000
tonnes. I learnt the day before yesterday that
export of about 43,000 tonnes has been
completed. A quantity of about 9,000 tonnes
remain to be exported. I am sure the Coffee
Board and the coffee industry will fulfil the
export target of 52,000 tonnes. I also hope
that the crop-yield in the coming season
would be
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105,000 to 110,000 tonnes. This will provide
us substantial export earnings, in spite of the
fact that the international price is coming
down.

In regard to coffee, there are one or two
more points which I would like to mention.
So far as the cost of production and the
release price are concerned, they are still at
Rs. 4.50 and Rs. 4.65. This has to be reviewed
very early because this relates to the year
1971-72. There has to be a regular revision
for the purpose of sales and fixation of the
release price and the reserve price. In my
view, with the rising cost of production, this
is very low and deserves to be reviewed. If
this is not done, there will always be a
confrontation between the Audit and the
Coffee Board. The Commerce Ministry
always says that any revision has to be with
the concurrence of the Government. This has
created certain difficulties. This refers to the
releases in the internal market. Of course, it
does not concern the export prices.
Government should take an early decision
with regard to the revision of the cost of
production and the reserve price.

So far as the duty is concerned, I am happy
that the Government has been giving regular
consideration to it. The duty has been brought
down to Rs. 1100 per quintal. The other day
the Export price fell to 1800 pounds from
over 2400 pounds. I was On the point of
making a representation, but yesterday I heard
that there is going to be a tendency for the
Export price to rise. If it keeps up to 2300 or
2400 pounds, this duty will be in order. But if
it goes down, it will be necessary for the
Commerce Ministry to immediately take it up
with the Finance Ministry to see that this duty
is revised and reduced further.

Here 1 would like to mention that the
policy of the Janata Government is to
develop the backward areas and to give
accent on agriculture. The coffee, tea and
rubber industries are the agro-based
industries.  They  provide large-scale
employment in the
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areas. More and more encouragement should
be given to develop these rubber, tea and
coffee industries. Development of these
industries should be on a priority basis.

Sir, now so much is talked about the larger
industries going back to the backward areas
and giving them every encouragement. In the
hilly areas where nothing can be done, what
industries could you think of? If an expansion
of the plantation industry both in the
traditional and non-traditional areas is done,
being a labour-intensive agro-industry it will
provide employment to the local people and
also help generation of development in so
many other subsidiary jobs, such as transport
and other things. There have been many
schemes under the Coffee, Rubber and Tea
Boards and I would like the subsidy scheme
to continue and more developmental effort
should be made so that the development of
rural areas where these plantation crops are
grown, becomes a reality.

One word about the commodity boards.
Now we have one Board for cardamom also.
We have already commodity boards for
Coffee, Tea, Rubber and Coir etc. for these
agro-crops and many other commercial crops
are now agitating for the formation of
commodity boards. But what I would like to
emphasise here is with regard to the
representation of the producers on the
commodity boards, which has been reduced. I
cannot understand how in the case of the
three Boards—Coffee, Tea and Rubber—the
producers' representation was reduced last
time. Unfortunately, the pre vious Public
Accounts Committee presided over by one
distinguished colleague of mine and many
other Congress Members thought that on the
Coffee Board of 32 members, representation
of 12 producers was excessive and, therefore,
the number was reduced. I do not know what
statistical data they took into consideration to
consider that 12 producers in the Board of 52
gave them undue weightage. Probably
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they thought that they wielded more
influence. Anyway I was pained to see that it
was reduced in the case of coffee and other
commodity boards. I would like to urge upon
Mr. Mohan Dharia to see that when the
reconsti-tution of these Boards take place, the
earlier strength of representation of producers
is revived. As you are aware, there are a large
number of small growers in these
commodities. About 70 to 80 per cent of the
coffee growers are small growers and the
same is the case with regard to tea and other
commodities. Therefore, if you cannot
increase the producers' representation on the
Boards, at least it should not be reduced.
Before the Board is reconstituted, it should at
least be brought on a par with the earlier
number.

The other point is with regard to the
nomination of members on the Board. I do
not want any political considerations to be
given to it. In the case of producers'
representatives, let the producers'
organisations be consulted and out of the
panel which they send, the representatives
could be selected. It should be done on the
same basis as is being done in the case of
national trade unions. The national trade
unions are asked to submit the names and
finally the names sent by them are accepted.
The Government might feel that there is
undue dominance by producers, but they have
got a substantial number of other interests
representing on these Boards. There are
consumers. There are trade interests. There
are other interests. There are Members of
Parliament. They can always safeguard if they
feel that there is anything which has any bias
with regard to the producers. Sir, the
producers, you will agree, have a considerable
stake in these industries because they are the
producers. I hope Mr. Dharia will give due
consideration to this when the Boards are
constituted in the next few months.

With regard to cardamom. I have already
expressed my views when the Cardamom
Bill came up for discussion. It is a pity that
the production has come down from 3000
tonnes to
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2000 tonnes. I hope that more efforts
will be made for development, so far as
coffee and cardamom are concerned.
Then there will be development of these
commodities, both in the traditional and
non-traditional areas.

oft AT Ao FATS deraF (TroreAr) :
AraA, I O ST G g A
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fore s 23 ¥4 or &Y Sy Al T
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AN F TE P A2 A9 4 1 &% 20
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[The Vice Chairman (Shri U. K
Lakshmana Gowda) in the Chair].
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aifgw 57 foiE 691 27 W g faar
CAE A

"The production of control cloth has
been declining continually and the
obligation to produce control cloth was
reduced from 800 million square metres to
400 million square metres, though ex-mill
prices were raised by 35 per cent in order
to cover cost base."
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The all-India situation has been studied by the
Directorate  of  Cotton  Development,
Government of India. In an article of 1976-77
by Dr. S. B. Rao, M. V. Pawate, B.N.R.
Rangaram and C. B. Menon, they stated: —

".. .the farmers have been losing interest
in cotton crop because the expenses are
increasing while the prices are not enough
to compensate the cost of production of
kapas and surplus margin for minimum
standard of living."

T ATE § WE AT w257 W9 A T
o 2 1 F1E o 9w ¥, Wl AZA
afqg wreer 21w @ g fi—
"Farmers producing the kapas were in
real loss as they had not recovered even the

cost of inputs and services used for the
production of kapas in 1974-75."

AT 391 ® T FEA FLTIAA TR
ey adT o SAF A9y H gETT 78
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"Thanks to the advance in the
technology of cotton production, it is
possible for us to produce adequate cotton
to clothe our masses and to step up
exports."
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fFamaT ®1 awwTT grEw iz @
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ITAATA WEIRT, WIT WA ATE
TRZNFIANATH F T E
e fawa & & grer a1 g d=ar
SATET |
THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr. Patil, the

Minister has to reply by 5 o'clock. I would
like you to cut short your speech.
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|
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eafaifea area famfy, &m0 #9q a0
wagal, FO & fgF avn =@ faw
&1 3T T w7 feseafzser, @7
Frza fasrar smoar #i7 ST 79 3-
W 2, gaw Ay fAfre anw v
qeuT FAET AT AF) AZ T
TSI 2, 9g § FAmAr dgar § o
"Next only to foodgrains, the policy in
regard to production and distribution of textiles
is of crucial importance to the masses. The two
components of textile policy that have either
been neglected or have proved ineffective in
the past relate to eliminating speculative
practices in regard to purchase of cotton on the
one hand and a check on the proliferation in the
variety of textiles produced, and that too
increasingly of an elitist orientation, on the
other." "Thanks to advances in the technology
of cotton production, it is possible for us to
produce adequate cotton to clothe our masses
and to step up exports. Based on a remunerative
price fixed for the grower, a range of minrmum
and maximum cotton prices for the mills,
should be worked out and enforced in order to
eliminate unhealthy and speculative practices in
the supply of cotton to the mills. Procurement
through public and co-operative agencies
should be stepped up. Varieties of textiles
should be drastically curtailed and ceiling
prices ton and end-product, i.e. cloth count."

e AT I Az fw SeawEr oo
qfeqs wvg FEET TS F IZ
IS F, IAT HATTT T TN T30
TT AT THA A AT FREET &7 FIOT |

™ g ¥ gmar Age ¥
TRATHZ AR FEA AT S E 1

woreq gt = & fre foar w2
wrz Fet #1 7e # medr A T
21 AR wer I AT oW owr
it f i @\l & A wwe & 9w
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T F% T ZAT A1, 97 A% faar g
T FITG & T ATT AZ ATAT FOR
T9 Fgq F fF ug o dar I
A AL F | S 9T A e
= ¥ wATaw (Twe AT AT wgrame
22 A1 HIT & IAw7 G famar wr g,
77 9 74 ¥ Ao AT wmmm § fE%
o faFed #) awdr § wgreE § wiae
goFT 2 | fa damy 7 w5 faawd
TEY ZFT =niEn ) &fer w2t o e
T we ¥ 1 WA ¥ 92 o damT
HAT 2T AW wewr I g 7 ogEdy
wgeay @ § uF frae § we q@m E )
0% TR AT W1 A FET 47 fE vy Ay
frarr &1 o =l Z TEF E AR
UTEF T AT ZIET 27 Wea 2 fFe
FT T T IfAF qow AT Mg Wi
ATEF WHAT ITHFAT BT 97 AL AT
77 F9=T famar Tifgr =1z & =/ mat
@A uETH wWa &1 ORI
I qrfer  dEY FEv sfge fE
the policy should link prices of cotton and
end-product, i.e. cloth.
gl g TiEgTHE W FUA &
arr § gAYy WO WAT S v
TS AR FT ST 9909 &, 99 Ia90
it ox gmatfva 2 g9 WA "z
Tt "Ea | fom oA 97w wTEr
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Ft wmg e & gEEr W= gg
ZAE g weAY, o @&y Aw arfmem
WAT ¥ 0FATER FT AAAT HIT I
=AY &1 A Favn fFoag govn
1wt 31 e = damm § ow
ZE aTAE ALY AATE WA grE oA
Faar A1 oo 3@y gnit | & ag arEen
g 7z W7 =E g€ 2 3an maiew
faars %% oz sy 1 wvET GRamd
w1 FaEs o 33 %71 =ifoyor 5%
T oA w2 L.

(1) The Government should for
mulate an  integrated cotton and
textile policy in such a way that

the farmers get remunerative pric
es for kapas and the consumers get
good cloth at fair prices.

(2) In order to calculate the
share of cotton price receivable by
the cotton growers from the textile
mills, we demand that the cotton

Commerce
mills should be brought under compulsory
cost audit system and the cost audit report
should be made available to the public.

(3) Based on a remunerative and
guaranteed price fixed for the grower, a
range of minimum and maximum cotton
prices for the mills should be worked out
and enforced in order to eliminate un-
healthy and speculative practices in the
supply of cotton to the mills. Procurement
of cotton through public and co-operative
agencies should be stepped up.

In the case of the Cotton Procurement
Scheme of Maharashtra State. the Reserve
Bank of India should not create difficulties

by withholding credit facilities. Thank you.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Mr. F. M. Khan.
Not here. Mr. Lakshmana Mahapatro.

SHRI LAKSHMANA MAHAPATRO
(Orissa): Thank you, Sir, for giving me some

time.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Only about 10
to 12 minutes.

SHRI LAKSHMANA MAHAPATRO;
That was exactly what I was apprehending
because, as a matter of fact, I belong to a
particular party which should have got its
members speaking in proper time. You have
put me at the end. . .
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THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Not at the end,
Mr. Mabhapatro.

SHRI LAKSHMANA MAHAPATRO:
Almost at the end.

THE VICE-CHAIRMAN (SHRI U.K.
LAKSHMANA GOWDA): There are quite a
number of speakers.

SHRI LAKSHMANA MAHAPATRO:
The Minister is to reply at 5 o' clock... .

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): You need not
waste your time on other things. You can
utilise it for your speech.

SHRI LAKSHMANA MAHAPATRO:
Sir, today according to the order Paper, we
are to discuss the working of the Ministry of
Commerce. On earlier occasions here and in
the other House, the working of the Ministry
of Commerce and Civil Supplies has been
discussed. So today we are required to limit
our discussion to only the Ministry of
Commerce. And the name of "Ministry of
Commerce" is also a misnomer, according to
me because the dictionary meaning of
"Commerce" is trade. But it is not trade that
the Ministry of Commerce is dealing with. It
is only export trade or foreign trade that it
deals with and it should be correctly called
the Ministry of Foreign Trade instead of the
Ministry of Commerce. It is a very bad thing
that has been happening for the last so many
years and the result of it I shall presently tell
you with reference to different items that we
are exporting and importing. We have been
made to suffer like anything. What for is
there a Ministry of Commerce or, for that
matter, a Ministry of Foreign Trade in the
country unless it is for the good of the
people? And who are the people,, after all?
Are they the exporters, the importers, the
fleecers, the hoarders, the blackmarketeers
and the smugglers? Or, are they the growers,
the producers, the workers, the small farmers
or ul-
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timately the large number of consumers? For
whose benefit is there going to be such a
Ministry of Commerce or Trade or whatever
you call it? Now,. I have seen from the diffe-
rent things that are mentioned in the report
that has been supplied to us as also from the
Performance Budget, that it is doing nothing
beyond what was being done in the Congress
raj. This Ministry is doing nothing beyond
what was done in the Congress raj. During the
Congress raj also, there had been very very
stiff words, harsh words used here against
these persons. Sir, for that matter, Mr. Mohan
Dharia is not a new man to Parliament. He
had been holding a very important portfolio,
that is, the portfolio of Planning. He had also
headed a committee and given a report. And
he, of all persons,, should have known what
this Commerce Ministry was understood to be
in the country. It was a cess-pool of all
corruption, and the breeding ground of all
smuggling, black money, everything. It it not
true that the Pondicherry licence scandal was
because of the Foreign Trade Ministry? Is it
not true that other licence scandals were
because of the Foreign Trade Ministry? And
having known very well about this particular
Ministry, should he not take adequate steps?
Should he like the Prime Minister adopt the
way of appeasing these traders? These horse-
leeches whom you have known since a long
time, you want them to behave. And what
have they been doing? You started on 3rd
May at Ahmednagar, and on the same day or
the next day a news item appeared in the
Economic Times wherein it was said the
Prime Minister appealed to the goodness of
the hoarders and blackmarketeers. He has
been regularly appealing to them to behave
and not to resort to malpractices, to eschew
malpractices. The Janata Party Govern ment
has already initiated steps to check price rise.
Thereafter, on the second day or the third
day—maybe on the fourth day—there was a
spur in prices of items like sugar, pulse-
groundnut, cotton-seed oil, etc. etc
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This is what the news item said. Therefore,
this requesting them to behave did not yield
results. I shall take you to what our Finance
Minister wanted us to have in our country and
how he framed his Budget. In the last
paragraph of his Part B speech he said, "My
party has emphasised liberty; but liberty does
not mean freedom to starve and freedom to
feel unwanted; large-scale poverty and
unemployment degrade those who suffer from
them, and debase those who tolerate them." I
am in full agreement with this particular state-
ment of the Finance Minister. But one thing I
missed to see there. He has not mentioned one
thing, and without mentioning that you cannot
complete the whole idea and the whole gamut
of things that are going in this country. And
that is after having said, "But liberty does not
mean freedom to starve and freedom to feel
un--wanted," he should have added, "and also
liberty does not mean freedom to corner all
the national income". That he has omitted to
write, because that is the reason why large-
scale poverty, unemployment, etc. are flow-
ing. Therefore, what is it that you are doing?
You are again putting the whole thing in the
hands of the same person who comes as an
exporter. the other moment he is also an
importer, and he ultimately is an imposter.
That is what we have been seeing here. And
that is why we see now in spite of the Finance
Minister wanting things to happen in this way,
T do not think he will be achieving any good
results, and his achievements will be much
below the mark or rather they will be
something average. Now,. Mr. Mohan Dharia
has taken charge of this thing and he 5s well
in the know of things. He has organised the
so-called meeting of all representatives of the
trade unions, the business class, the
industrialists and also the political parties.
And should T allude to what happened there?
On that day he used very fine words. He
requested them not to behave as the Prime
Minister said. He ewanted them to have at
least of freeze
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of the prices. And he went on talking to them
on different problems and wanted to know
what their mind was. And this is what he got
ultimately from Mr. Poddar who represents
the business community and who is president
of the FICCI: He says he opposed the call to
social organisations to hold the price line,
because he said it will be inviting
lawlessness, chaos and anarchy. We have in
this country different non-official bodies
which are controlling and which, according to
us, should have a say in the matter. The other
day Mr. Fernandes wanted Parliament
Members to cooperate when we brought to
his notice the difficulties in getting cement.
This is what he wanted. He wanted us to co-
operate. What does this cooperation mean?
Are we not also non-officials? We are not
Minister nor are we holding some other
offices. How will the people react if we go
and tell the traders that this should be done
like this or it should be done in a particular
way or they should not sell it at higher price?
This will definitely lead to chaos and anarchy.
This was what Poddar said.

Let us go to the other problem. Before that,
I want to say that Poddar did not want this to
happen. He also said: We are taking self-
regulatory measures; we are restraining
ourselves; we will give you at the price you
want and we are prepared to sacrifice for the
country. To that extent he goes. He says he is
prepared to sacrifice for the country.
Ultimately, what happened to all the efforts to
freeze the prices? For every item Government
have to act. What is happening now when
there is rain and when there is flood? You
have to move about in helicopters to help the
marooned people in different places. In the
same way. you have to step in whether it is
edible oil or whether it is sugar or whether it
is textile. If it is handloom it is still worse.
You take any item which the cmomodity



227 Discussion on the
Working
[Shri Lakshmana Mahapatro] boards
or the corporations want to
encourage. This is the story. It is
this that you got from them.

What did Bharat Ram tell you? He
said: Unless the cost of inputs is reduced,
there is no scope for any price reduction.
Even price freeze cannot be maintained
for a long period unless production costs
are cut. He also called for self-reliance
and imports to boost production so that
they may not be crippled by power cuts
and so on and so forth. Therefore, it is
clear they are not interested to maintain
even the price feeze. They wanted cut in
the price of inputs and then only they
will be able to reduce the price of
commodities. (Time bell rings.)

Sir, I have taken only seven minutes.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): It is over ten
minutes. You started at five minutes past
four. You can go ahead and finish in
another couple of minutes.

SHRI LAKSHMANA MAHA-
PATRO: In a couple of minutes I cannot
finish. I need more time.

THE VICE-CHAIRMAN (SHRI U.
K. LAKSHMANA GOWDA); You were
speaking about Bharat Ram. You can
mention others also quickly.

SHRI LAKSHMANA MAHAPATRO:
1 will do that. It is this trust that you put
in the trade that has led you to this
situation. We have, what is called, the
export policy resolution wherein it is said
that everything will be done. It was also
quoted in the Lok Sabha when the debate
was going on. Everything will be done in
such a way and we will conduct ourselves
in such a way that everything will be
attended to in the interests of the nation or
in the national interests.  This is what
you
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said. In the export policy resolution of
1970 you find a call for  national self-
reliance and to expand  export earnings
to reduce dependence on others. This
is in the first paragraph in which the most
important phrase is 'self-reliance'. Is it
true  that we are going that way? Are
we strictly obeying what is said therein,
what is said in the Export Policy
Resolution? No; it is not being
followed at all, because the objective of
self-reliance has been forgotten. Now, Sir,
I would like to tell you what happened in
the matter of  self-reliance.  Now,,
immediately after the Janata Party took
charge of the administration, the
Janata wave has eroded into the concept of
self-reliance. Despite all the policies
adumbrated by the Government that
they would curb monopoly that they
would initiate measures for tackling the
economic problems, despite their new
philosophy, despite their export or import
policy, despite their utmost trust in trade
and so on, what has happened actually
is de-canalisation in respect of certain
items. Sir, I would like to tell how it is be-
ing done in a  very  subtle  way.
Decanalisation has been done in a
very subtle form and the method used is to
remove certain items from the list of
canalised items which are reserved for the
STC and its subsidiaries. Therefore, Sir,
the "Economic Times" of the 29th April
said: "The Centre proposes to make
certain changes in the industrial licensing
policy and there is a move to initiate an
era of free enterprise.". Sir, I want
the Minister of Commerce to take note of
these news items that have come and the
impression that is created in the country
and I want the  honourable Minister to
answer my question as to how far these
news items are correct or incorrect and
why of all  things such news items are
coming, in spite of the fact that he has
been saying every time, including the
occasion when he spoke replying to the
debate in the Lok Sabha, "Nothing doing.
We will not yield. The common man's
items will not be allowed to be exported.".
Sir, the "Economic Times"
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says like this: "No common man's consumer
items will be allowed to be exported.". This is
what Mr. Dharia has said. In spite of all these
things, things are happening in a different
way

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please wind up
now.

SHRI LAKSHMANA MAHAPATRO:
Sir, I am just finisning after covering one or
two points more. Sir, I would like the
Minister of Commence to consider three
aspects of the subject: (1) the channel of the
trade. (2) the items of trade, both import and
export and (3) the area. [ am in full agreement
with my friend, Shri Mishra, in respect of
certain points that he made. He has covered
the major points which I wanted to cover and
he has thus lightened my burden.

Now, I would like to say a word about the
various corporations, the public sector
corporations. As far as these corporations that
we have formed like the MMTC. STC, etc., I
would like to say that they have been hand-
ling a very few items and they have been
handling a very little percentage of the export
and import business. Therefore, it seems that
the private sector is having the strangle hold
over the export-import trade and I feel that
cent per cent of the export-import trade
handled by the STC, MMTC, etc. I know that
the MMTC has done very badly in the
chrome deal recently and it has incurred a
loss of about two hundred crores of rupees.
STC is also doing like that. All the same, |
want these Corporations to be strengthened
and they should continue and continue with a
view to handling the whole of the export-
import trade of the country.

Then, Sir, I come to the question of items
of trade. You must be aware of the balance of
payments position of
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our country last year. And we are also
fortunate in having what you call non-
traditional items also. But this is not going to
be of much help. We have built up foreign
exchange reserve to the extent of Rs. 3200
crores. But you are now going to almost
squander it away by importing this thing and
that thing and not importing those things
which we really need to import.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Please wind up.

SHRI LAKSHMANA MAHAPAT
RO: I am winding up. So far as this
foreign exchange reserve is concern
ed,, there is a sort of complacency.
The bigness of our foreign exchange
reserve is  really  deceptive.  There
fore, we should be very careful. And
we shall have to make use of the
foreign exchange only for import of
those items which we cannot afford
to have by our own efforts. And now
here 1 shall give one example of
stainless which is.............

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): You have made
your point. I am going to call the next
speaker. Please wind up

SHRI LAKSHMANA MAHAPATRO:
Now, there is relaxation of import. Already
the Congress have done it. Further relaxation
is going to be given. But who would benefit
from this import of capital goods? That is the
question. Why can't you bring down the
domestic prices which are disproportionately
higher? Why can't you use what is called the
carrot and stick policy for getting them down,
without giving undue concessions in duties?
That. I know the Government will not do.
Therefore,, even if you lift the ban on a
selective basis, it will help the capitalists or
multi-nationals and will not help the common
man.

Lastly, I wish to state only two com-
modities. Sir now and then...
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THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): It is not fair. I
may tell you that ether speakers would not get
an opportunity.

SHRI LAKSHMANA MAHAPATRO: 1
will take one minute more.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): You have taken
20 minutes.

SHRI LAKSHMANA MAHAPATRO; 1
will take only one minute and close.

Sir, now and then

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA); It is not fair.

SHRI LAKSHMANA MAHAPATRO:
Now and then we speak of price rise. Take the
import of oil. The Minister has himself stated
that the CBI has been entrusted with an in-
quiry. It has come out in the papers today how
the importers of oil have been passing oil for
vanaspati. Now and then it is said that since
more money has come into the hands of
workers, there should be a freeze. During the
emergency, there was a wage freeze of Rs.
15,000 crores. You have not yet paid the
C.D.S. You have not yet paid the bonus. Yet
we find that there is rise in prices. What is the
reason for all this? That is the question to be
put. My answer to that is that as long as you
have either the foreign trade or the domestic
trade put in the hands of private business
people,, you are not going to have any escape
from this sort of vagaries. etc. Therefore, I
would suggest that in spite of the allergy that
some people may have to what is called state-
trading, it is the answer. It was started half-
heartedly as far as wheat was concerned.
Don't do it that way. Be full hearted. Don't go
in for partial control.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Kindly wind up.
May I ask Mr. Bhardwaj to speak?
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SHRI LAKSHMANA MAHAPATRO:
Whether it is foreign trade or domestic trade,
as long as you put it in private hands, you will
be suffering from this malady and you are not
going to land in' 'a soft place. It is only with
full control that the consumers, the worker,
the grower and the producer will benefit.

Thank you.

SHRI JAGAN NATH
(Himachal Pradesh):  Mr. Vice-Chairman,
Sir,, while speaking on the Ministry of
Commerce, Civil Supplies and Co-operation,
I must congratulate the Minister and his
predecessor for the good performance  of
this Ministry. This is evident from the
fact that deficit of ab6ut 1200 crores of rupees
in balance of trade in foreign countries has
been turned into a surplus of about 72 crores
of rupees. This is really a good performance.
I have gone through the Report. The
different arrangements to promote exports are
very nice and this tempo of effort must
continue so that  our country had a better
image in the eyes of the other countries of
the world. This can be possible only if we
remain determined in our ways of doing
things. For example, imports should be
restricted as much as possible and if
sometimes we have to remain in difficulty, we
should not mind it and we should not indulge
in politics. We should not tarnish the image
of our country in the world. Now, we are
having imports and we are thinking of
stopping exports. My friend was just
making the points that we are very readily
prepared to stop the export of onions and
potatoes whereas the  other  important
things for which there is a lobby are not
touched. Therefore, it is very essential that in
the matter of imports we should be  very
restrictive in our thinking so that the
imports remain at the minimum level. It was
as aresult of our restricting the imports that
there is a remarkable change in our balance of
trade account. Another thing that worries me
most is the rise in prices. To tackle this
problem as

BHARDWALI:
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I said the other day, we will have to take some
unconventional measures. Otherwise if we go
in the same old fashion of doing things, it
would not be helpful.  If the Government
wants to restrict prices, we will have to take
some unconventional steps so that the prices
can be controlled. Those steps can be like
this. There should not be a thinking in terms of
controlling the prices of all the commodities.
If we can control the prices of a few essential
commodities, that will automatically bring
down the prices of other things also. As my
friend was pointing out, the report of Mr.
Dharia suggests 18 commodities. In the
same way, | also think that we should not
concentrate on controlling the prices of all the

items.  There can be some 15 or 18 or 20
items. Maybe we have to appoint a
Commission.  This Government is fond of

appointing Commissions. If they appoint one
commission—that will surely be  unlike the
other commissions that they are appointing—
just to control the prices, that will be a good
thing that they will do for themselves and for
the country. That Commission could be like
this: It may be a commission, it may be an
organisation and it may be a board. What
should this commission do? This commission
should fix the  prices of essential
commodities. Sir,, there are the Essential
Commodities Act and so many other Acts.
But they are not very serious about prices.
They simply say that prices should be control-
led; the inspector goes to the shop and he has

the authority to fix the prices. Sir, prices
should he fixed by some responsible
authority in the country. In those 15 or
20 or whatever number of essential

commodities we may name, their prices should
be fixed very judiciously and it should be
seen to it that the goods are sold at those prices
fixed by the responsible  authority.  That
authority may be a commission as I have just
mentioned.  And that should be a standing
body. It should not be that we appoint a
body today and after two or three months, we
dissolve it. No. It should be like that. It
should be
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a standing body which would have-constant
vigilance over prices. It should fix the prices
of those essential commodities, and after
every six months, the prices should be review-
ed. There should be a continuous process of
looking into the prices and the whole country
should stick to those prices. The things should
be sold to the consumers only at those prices.

Sir, after the prices are fixed, the question of
distribution arises. For distribution also, we
will have to evolve a system. The co-operative
system can be the best in this system, we
should involve public, offi-cials, consumers
and other important interests. Then the whole
thing will have to be reviewed. There should
be a distribution agency at the primary level,
then at the district level and then at the State
level. In this way, we will have to create a net-
work of these co-operative institutions. Some
co-operative institutions may be already
working there. They should be organised.
Where there are no such institutions, we
should manage to get them organised so that
these commodities are sold through them.
These essential commodities should further be
divided into two categories—very essential
and essential. Very essential commodities
should be sold through those organisations
meant for them. The Government should
always be in readiness to deal in these com-
modities if any difficulty arises, as it was done
in the case of wheat. We should not be led
away by the experience in foreign countries.
We are a country of 60 crore population. That
is, one fifth of the world's population is in
India. Our problems are different; our ways of
living are different; our difficulties are
different. Therefore, keeping in view all this,
we should evolve a system of our choice. And
we should not be conservative in our ideas
about controls. We will have to have controls
in this large country. It is very difficult to go
without fixing the prices. These things
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[Shri Jagan Nath Bhardwaj] are happening
for years and they will go on happening.
Therefore, it is time that the Government
adopted a very unconventional and firm line
on the control of prices. (Time bell rings) Sir,
I have much to say, on this point. Since you
have rung the bell, I will take some other
opportunity to talk about this. I now
conclude. Thank you.
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(Time bell rings.)

A, ag G wsA T 0L L .
{Interruption) 5

P.M.

THE VICE-CHAIRMAN  (SHRIU.
K. YAKSHMANA GOWDA): No, no. It
has been agreed that the Minister will reply at
5.15 p.M. and there are two more speakers. |
request you to wind up.
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gerg g far g 1 gw o yiF wE
BFUZRTRIFIAMEITEE | 39f77
# 5471 wZiEm 7 ag fades Foam A
g Fr 39 o1 w1 39m 773 ¥ fam #rd
T =9 Tl &7 wHr SifEe fea
aZ AT W g1 A1 OF AT 7 AT 30-
A gt § g frafy 93 5 29 79
Ft gu fafmares 32 a5

SHRI GULABRAO PATIL (Maharashtra):
Mr. Vice-Chairman, Sir, I am very glad that
you have at least given me five minutes to
speak on the working of the Ministry of
Commerce. In fact, the Ministry is concerned
not only with commerce but also with supply
and cooperation. I wanted to say a few words
on cooperation, but I was told that I am not
allowed to say any thing as far as cooperation
is concerned.

Mr. Dharia is a dynamic Minister and I

personally feel that I should point out to him
two things particularly in regard to the entire

working of the textile mills. Mr. Dharia is
also a trade union leader. Having led so many
labour agitations in the country, he knows the

problems of the textile mills. There are so

many sick textile mills in the country and the

National Textile Corporation was set up with

this and in view that those sick units should

be nationalised and taken over by

Government. The result of this policy is, as
the hon. Member who just preceded me said,

that every year Rs. 6 crores worth of loss is
being incurred by Government.

SHRI PREM MANOHAR: It is Rs. 6
crores per month.

SHRI GULABRAO PATIL: It was done
with a view to seeing that the labour was not
thrown out of jobs and safeguarding the
interests of the workers. Otherwise the private
mill-owners used to say on one pretext or
another that their mills were not
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working properly. They had invested in
machinery whatever money they could get,
they had gained So much profits out of these
mills and, therefore, they wanted to close
these mills and throw their workers out of
jobs. Government, however, thought it proper
to take these sick mills over and continue
these workers in their jobs. So they are
incurring losses. My only plea to the hon.
Minister is that instead of investing money in
the modernisation of these textile mills the
Government should set up new tex-tile mills
in the public sector wherever raw cotton is
being produced so that the farmers will also
get remunerative prices, the workers will also
get jobs and the industry will get decen-
tralised instead of being centralised in places
like Bombay and Ahmedabad.

Whenever these mills are closed by the
private textile mill owners, so many agitations
and other things take place in the cities and
they create law and order problems.
Therefore, my humble submission to the hon.
Minister would be that he should take into
consideration this particular thing.

There is one mere point regarding the
production of control cloth about which so
many hon. Members have spoken. I would
like to point out to the hon. Minister one
particular thing. Here also they were required
to produce a particular quantity of cloth but
most of the private mill owners never
produced this control cloth and, on the
contrary, they manufactured other types of
cloth for export or other purposes, and taking
undue advantage of rising prices in the
domestic market, they got more money. They
were pre. pared even to pay fine to the
Government. Even the fine has not been re-
covered from the textile mills and, in the
meantime, these textile mills have been
declared sick and Government had to pay
something like six crores of rupees to them.
All such unscrupulous things indulged in by
the private tex-tile mill owners should be dealt
with severely. I do not know why it is not
being done and also I do not know why the
hon. Shri Dharia who is a cham-
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pion of nationalisation is not coming forward
with legislation for nationalising all these
textile mills so that he can give protection to
the workers and production is according to
the requirements for export purposes as well
as domestic purposes. Instead of giving a free
hand to the private trade and these textile mill
owners, Mr. Dharia may consider this point.

Sir, another point is with regard to power
looms. The power loom sector also is a very
important sector. One million workers are
engaged in this sector and if yarn in not made
available in time, these workers will be
thrown out of employment and the
powerlooms will be closed. So many times it
has happened. When we see the policy of the
Government of India on this, it is somewhat
strange. Of course, I am not here to speak on
the Finance Bill. But they are levying so much
excise duty from them and they cannot
compete with the composite mills. In the case
of handlooms, Mr. Dharia gave a categorical
assurance in this august House that he will see
that the handloom sector gets yarn particularly
well in time through the apex co-operative of
the handloom cooperatives. Just as he has
made this arrangement for handlooms, he can
also come forward to make such an
arrangement for the power looms also

As far as production of agricultural
commodities which are meant for export is
concerned, I find, for instance, that export of
sugar and tobacco has fallen. It may be
because of so many factors. May be, the
export price in the international market has
fallen. But I would like to draw the attention
of the hon. Minister to one thing. Whatever
promotional measures have been undertaken
by the Government, particularly for the cane-
growing areas, | can only point out to him that
unless the prices are remunerative he should
not expect that merely because they will get
better prices the farmers would come forward
and grow these crops. Why is the Government
not taking to the policy of declaring the
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prices of these commodities well before
sowing takes place? This is a most important
factor. What they are doing now is that they
take into consideration the prices prevailing in
the market. Being an agriculturist yourself,
Sir, you know that only when in the previous
year the prices of a particular commodity were
much more beneficial that in the following
year the farmers take to that particular crop.
When the area of that crop is increased, the
production increases and the prices fall and
that way the agriculturist is being exploited.
Therefore, 1 would urge upon the hon.
Minister that he should take some steps—
whether it is cotton or sugarcane or oilseeds—
in this direction. We know that there is so
much of a crisis in the country because the
prices of edi-ble oils, particularly groundnut
oil, have gone beyond the reach of the poor
people, the fixed income group people or the
middle class people. Here also, a very
sustained and continuous policy should be
there. Therefore, I would urge upon the hon.
Minister to take into consideration these
factors.

Then, as far as the money products are
concerned, the plight of the fishermen, who
constitute a weaker section of society, is
pitiable. Why should they not be entrusted
with the task of export promotion instead of
asking some private individuals to export
brawns and shrimps? More and more of
fishermen's co-operative societies should be
encouraged. They should be given all
facilities so that whatever benefits the private
persons or the middle men are getting out of
the toil and hard work of these poor people
accrue to them.

These are my observations.
Thank you.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): Shri Pattiam
Rajan—not here. Shri Ranga. You can take 5
minutes. You are the last speaker.

SHRI N. G. RANGA (Andhra. Pradesh):
Mr. Vice-Chairman, Sir, at the
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end of this debate, there is not much scope to
go into the general aspects of these questions
with which my hon. friend the Minister
incharge, is concerned. But, one thing is clear.
There is general consensus today on these
issues, as there has been in the past also
whenever these issues were discussed in both
the Houses of Parliament. The trouble comes
at the level of execution. It was there that my
hon. friend Mr. Dharia failed last time
because, as is clear, of his own fault-not there
is his report there to stand to his credit—but
because of the manner in which the
Government works. I hope this time at least he
would have the opportunity of implementing
the report that he had himhelf sponsored and
signed on behalf of that committee.

(Interruptions)

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): No interruptions.

SHRI N. G. RANGA: Then there is cotton.
The prices of cotton have got to be related to
the prices of different types of cloth coming
out from the mills. But very little effort has
been made in that regard. The prices that the
cotton growers are getting are much less than
what they deserve just because of the
profiteering that is being made by the mill-
owners, the middle men, the distributors and
everybody else. Something has got to be
done. As a matter of principle, it was accepted
by the previous Ministry also—and their
Minister—but it has not been implemented.

Similarly, there is the question of sugar. We
have too much stock of unsold and unsalable
sugar today in our country. Our people would
like it to be exported to Saudi Arabia and
other countries in the region and also
Bangladesh and Pakistan. Some of the
Members in the other House also have spoken
about it. But somehow the Government of
India is not willing even to make an effort to
explore the possibilities for export. Unless
something is done in this direction, large
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numbers of people are going to suffer very
badly.

Then, my hon. friends have put in the plea
for the power-looms. One million people are
dependent on them. I have no quarrel with it.
But then there are 32 million handloom weav-
ers in our country who are getting a lot of
trouble and are undergoing' starvation. Not
something but everything has got to be done
for them. First priority must be given to their
needs. Instead of that, the past Government—
as well as this Government —have been
spending crores of rupees every month to
subsidise those 100 sick mills which were
made sick by the vested interests in order to
pro. vide employment to one lakh people. But
what about the three crores of people who are
dependant upon handloom? My hon. friend has
presided over a conference the other day. The
weavers' representatives are going to meet him
as well as the Prime Minister. Definite
decisions have got to be taken by the
Government and quick action has got to be
taken in order to provide employment to as
well as protection for these 30 million
handloom weavers.

Then, Sir, there is the question of the
tobacco-growers. They are being fleeced by
the monopolists. They have been fleeced not
in this year alone, but they have been fleeced
and are being fleeced for decades by the
monopolists. The biggest monopolist is the
Indian Leaf Tobacco Co. (ILTC). It is named
differenlty now in order to put a kind of sop
to our nationalist sentiments. There is
another, Nay Bharat. It is a nice name. These
two companies, aided by all the others, have
been  exploiting our tobacco-growers.
Something has got to be done. They wanted
to have a Tobacco Development Board like
the Cardamom Board, the Coffee Board, the
Tea Board. The growers' representatives, as
you have yourself said, Mr. Vice-Chairman,
are unsatisfactorily and in-
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adequately represented on these Boards. Their
constitution should be changed so that the
growers could have a predominant voice there
along with the workers employed therein.

Then, in regard to export trade. Why is it
that the Government has been lagging behind
in regard to this matter? If there is any case at
all for nationalisation or what you call
complete  state-trading  monopoly, the
strongest possible case is in this regard,
tobacco. But little has been done in this
direction. At least, I want the Government to
give the biggest possible support to its own
State Trading Corporation. Sir, I am one of the
people who are supposed to be the father of
this State Trading Corporation. 1 was
associated when it was brought into existence,
and we wanted it primarily to help our people
who are interested in exporting our agri-
cultural produce to other countries, and more
so to those countries where purchases are
made from other countries on a monopolistic
basis. Very little has been done in this
direction. Even recently efforts were being
made to prevent the STC, the State Trading
Corporation, from helping our people by
purchasing as much of tobacco as possible and
exporting it to the communist and other
totalitarian countries. I want my hon. friend to
pay special attention to this particular matter.

Then, the last point that I would like to
make is this, Sir. Now that there is a clear
national consensus in regard to this matter, let
them realise this new dispensation and let
them realise that there is no politics when it
comes to these questions and that we are all
agreed. Therefore, let them try and win the
co-operation of the Opposition also not only
here but at the State level also and evolve a
national policy from time to time. State by
state, crop by crop and what you call ex-
portable commodity by commodity and help
our national economy to achieve the
maximum possible self-reliance. Thank you,
Sir.
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SHRI MOHAN DHARIA: Mr. Vice-
Chairman, Sir, I am indeed grateful to the
House for their constructive, co-operative and
creative approach and particularly for lifting
the whole debate wthout in any way bringing
in party politics as so far as the export-import
aspect of the Commerce Ministry is
concerned, it has been treated to be very
much vital for the national economy, and
naturally, I do treat the various suggestions
that have been put forward including the criti-
cisms, as a healthy sign. I have no doubt that
these suggestions will help me in further
improving the working of my Ministry.

Sir, certain issues have been made out by
the hon. speakers, and particularly these
questions have been put to me: What is the
exact strategy of the Government?

How does the Government look at the
whole Commerce Ministry, at the export
trade and import trade? It is in this context
that I felt that I should spell out the policies in
a very precise form and the House will please
bear with me if I read, to that extent, a part of
my speech. And afterwards I shall take up the
suggestions from hon Members.

The Ministry of Commerce has a very
important role to play in the eco-nomy of the
country. The export production efforts, the
import and export policies, our attitude to
international trade policy matters are integral
components of the Government's overall
developmental strategy of promoting growth
with social justice. It goes without saying that
to perform its task effectively, the Ministry of
Commerce and the organisations and agencies
under it as also its representatives abroad
form a well-knit group manned by honest,
sincere and dedicated persons. Soon after I
took charge of this Ministry, I had to take
urgent measures to cleanse and reorganise the
Ministry. Those persons about whom there
were reasons to believe that they placed the
consideration of themselves
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or other individuals above the inter. ests of
the country had to be relieved of their
responsibilities and steps have been taken to
find suitable replacements. The internal
working of the Ministry has also been
restructured with a view to increasing its
efficiency. I am also presently engaged in the
task of examining ways 'and means of
strengthening our commercial representation
abroad so as to serve our trade interests
better.

Sir, let me take this opportunity to outline
the basic thrust of our policies which derive
their logic from the Government's
commitment to achieve full employment of
our precious human resources as rapidly as
possible and to accelerate our progress in the
path towards economic self-reliance.

With our new priorities, in order to meet
the necessary import needs of our growing
economy, we reiterate our commitment to the
goal of rapid export expansion. As hon.
Members are aware, for the current year, our
export target is placed at Rs. 5,750 crores,
amounting to a growth rate of our exports as
high as 12 to 13 per cent.

Sir, the basic elements of our new
approaches are;

(i) To shift our export mix towards
the  "dynamic exports".

These "dynamic exports" will be the
"leading" sector of export expansion. These
"leading sectors" are the ones in which we
have long-term competitive advantage and
whose export growth can be sustained
without the help of long-term artificial
crutches. These "leading sectors" of export
expansion are engineering goods, ready-
made garments, leather manufactures,
handicrafts and technology-intensive pro-
ducts, e.g. exports of consultancy and
engineering services and project exports.

(ii) The second element of our" new
export strategy for our traditional exports
is to increase their"
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[.Shri Mohan Dharia] productivity and to
diversify the commodity mix so that we
maximise domestic value added in these
traditional exports. For instance, we are
shifting away from our exports of raw
hides and skins to finished leather and
leather manufactures. We will be exporting
progressively larger amounts of packet and
bagged tea rather than bulk tea. Similarly,
we will be increasing domestic value added
in the exports of renewable natural
resources, that is, marine products, forestry
products, etc., or depletabie resources like
ores and minerals.

(iii) The third element of our export
strategy is to minimise social costs of our
exports by regulating the exports of essential
mass consumption items. In case of items
such as oilseeds, pulses, tea, vegetables,
onions etc. domestic requirements will always
take precedence over the exports and export
efforts will not be allowed to have adverse
effect on domestic availability or price. That
does not mean that we shall not export. Here
the question is one of safeguarding the
interests of the producers and" also of the
consumers and ultimately it is a question of
safeguarding the interest of our country.
However, I must underline that in many items
or goods which usually cater only to elitist
consumption, we may have to restrain
domestic consumption to fulfil our export
commitments or to exploit international
market opportunities when they arise. Such a
sacrifice, if at all it can be called as sacrifice,
should not be looked upon with any undue
concern.

(iv) The fourth element relates to the
strengthening of the bargaining power Of
our exporters through the support of state
trading organisations and other
infrastructural support in terms of better
international marketing and information
system.

The basic aim of our new export policy
package is that it shall contribute to deploy
our abundant resources
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at higher level of utilisation as well as with
greater efficiency. In other words, new export
strategy would increase direct and indirect
domestic employment opportunities for both
skilled and unskilled labour in products such
as textiles, handicraft, handlooms, leather
manufacturers metal based industries,
engineering and consultancy services. The
new strategy would also help to minimise the
social costs of the needed export generation
and expansion. I firmly believe, our new
export strategy, by very choice of the export
products, will give additional boost to small
scale and medium scale industries and help
decentralised production in different regions
of our country.

The Government's import policy is
similarly designed to achieve the national
objectives as spelt out in our menifesto. The
basic objectives of our import policy are to
make imports available in order to —

(i) increase domestic production and
employment through better capacity
utilisation;

(i) increase the efficient lines of export
promotion by maknig critical inputs
available at international prices to our
exporting community.

(iii) increase productivity of our
material resources by modernising various
sectors of our economy by making
available advanced technology-intensive
capital goods and industrial machinery.

Although we have adopted the policy of
selective liberalisation of imports, adequate
care has been taken to safeguard the genuine
interests of indigenous producers. We
reiterate our commitment to give unqualified
support to indigenous industries that can
produce efficiently the goods and services
required by our national economy. And this
naturally includes the import substitution as
well. I have already asked my officers to
review the impact of import liberalisation on
indigenous industry and
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the policy to ensure adequate protection to
indigenous industries' interests We will
continue to give all the needed incentives for
such import substitution projects of our
entrepreneurs.

In our new import policy, a special care has
been taken to safeguard and promote the
interest of small scale, cottage and village
industries. In the procedures of import
licensing, we have now removed the
discrimination faced by the small units by
making them available the facilities enjoyed
only by large scale units in the past. We have
provided special facilities to expand
opportunities for young entrepreneurs,
unemployed youth and graduates in science
and technology for innovative participation in
the development of their industrial units.
Import needs of vital public institutions such
as research and educational institutions,
hospitals and medical institutions, research
laboratories, etc., are fully provided in our
import policy. Equally, in regard to registered
exporters and export houses, we have
introduced many innovations so that exporting
community gets all the facilities to counter the
handicaps which they have been facing in the
past to make their products competitive in the
overseas markets.

Government has also been taking new
initiatives in rationalising the trade policy
instruments. It is our endeavour to make the
official machinery and various procedures
simplified and encourage the process of
decentralised decision-making so that the
industry and trade are served efficiently in
meeting genuine needs. The Government
have asked the Indian Institute of
Management, Ahmedabad, to study in depth
the working of the STC and MMTC and
make recommendations in order to sharpen
our strategic instruments of state trading in
accordance with our policy to give the public
sector a leading role in our drive towards self-
reliance and export expansion.

In order to ensure coordinated
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efforts in the area of export marketing another
supporting services, attempts are being made
to rationalise the role and responsibilities of
various Commodity Boards and Export
Promotion Councils. These institutions are
obviously important as they provide the link
between  individual  exporters,  their
associations, and the Government as well as
with international market. I can assure the
House that so far as these Boards and
Councils are concerned, we shall take care
that the small growers, small manufacturers,
small scale industries representatives are
well-represented on these Boards and
Councils. The hon. Members will appreciate
that the Government's efforts in this vital area
of international trade are essentially directed
to strengthen the national economy so as to
enable us to march rapidly towards the goal
of full employment with social justice.

As far as current developments in the world
trade are concerned, I must shave with the
House the Government's anxiety about the
protectionist moves that have been followed in
some of the developed countries. Unilateral
action by some of the developed countries to
restrict the textile exports from developing
countries including India not only disregard
the aspirations of the new international
economic order but even violate the solemn
agreements between the sovereign nations.
Reluctance on the part of the many developed
countries to recognise the imperative need of
creating a new international economic order is
indeed a matter of great concern. For instance,
the developed countries' response to the
integrated programme for commodities in
various forms has been disappointing. The
progress, whether of the multilateral trade
negotiations or the multifibre agreement, has
so far been equally disappointing due to less
than positive attitudes of the key developed
countries. India, along with other developing
countries would like to participate in
international division of labour that would
benefit all the nations; but then it has to be a
two-way process. If the developed
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adopt protectionist policies, they cannot
expect us to continue to expand our imports
of key industrial commodities from them.
Government earnestly hope that the
developed countries would change their
attitudes and respond positively to the
demands of developing countries.

As far as developing countries are concerned,
we will continue to encourage developmental
cooperation among these countries. The
actions of the rich countries which I have just
mentioned only underline the greater need for
rapidly increasing the under-developing
countries trade. We should recognise that this
is perhaps a" very convincing instrument for
increasing developing countries' bargaining
power in today's world. Consistent with our
overall policy of developing closer relations
with our neighbours and promoting economic
and commercial cooperation among the
developing countries, we intend to further
strengthen our commercial and trade
exchanges with our neighbours in South Asia
as well as our partners in the Gulf and the
African continent. To this end we propose to
make the fullest use of instrumentalities of
trade agreements, joint committees and
commissions. In the recent conference of the
foreign ministers of the Bureau of non-
aligned countries, we offered to carry out
studies and prepare suitable schemes on the
fullest use of complementaries in terms of
resources endowments and  industrial,
technological capacities. We hope that the
studies will further open up opportunities for
greater regional and intra-regional economic
and commercial cooperation.

I would also like to invite the kind
attention of hon. Members to our approach
and efforts in improving and revitalising the
important sectors of textiles, jute and
plantations.

A sound and healthy textile industry is of
vital importance to our national economy.
Currently, we are giving the highest priority
to formulating a long-term development
plan
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for this industry which would harmonise the
different components of this sector and help
us to meet our national objective of providing
all better clothing at the minimum social cost.
Such a comprehensive and coordinated textile
policy will take into account all aspects of
industry such as the mil] sector, handloom
sector, powerloom sector and man-made
fibres. Of course, as I have made it very clear,
we have to realise the importance of
handlooms which are in the decentralised
sector. After giving full protection to
handloom, we will then protect the
powerlooms. They are also in the
decentralised  sector.  Handloom  and
powerloom cannot be on a par for purposes of
protection. First, protection to handloom and
then protection to powerloom. After that we
shall take care of composite mills and man-
made fibres. A proper division has to be made
and that shall be our endeavour.

While in the process of transition,
Government is giving full attention to the
immediate problems faced by all segments of
this industry. Through a better pricing policy,
Government is giving adequate incentives to
increase domestic cotton production. The do-
mestic fibre supplies will be augmented by
appropriate imports of fibres, of various
varieties. The Cotton Corporation of India has
been stepping in the market to help the State
agencies so that the farmers' interests are
protected. The Central Government is also
assisting the State Governments in their
efforts to reopen viable textile units so that
levels of employment are ensured. In this
regard, 1 have written to all the Chief
Ministers of State Governments highlighting
the importance of preventive action. As
suggested by the House, we have urged the
State Governments to set up vigilance
committees which would keep a watch on the
weak mills. The House may perhaps be aware
that it was suggested in the House and im-
mediately wrote to the Chief Ministers and 1
am happy to inform the House that most of the
Chief Ministers have responded to this
suggestion made by this House.
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In order to help the handloom sector, steps
are being taken to make available sufficient
quantities of cotton, viscose filament yarn and
other inputs. These steps are necessary as the
Government gives high priority to healthy
development of handloom sector. We are
strengthening the cooperative movement in
this vital sector so that the handloom weavers
get necessary protection in securing inputs
and credit facilities for production and for
marketing and they become self-reliant. The
Plan outlay has been doubled this year to
strengthen this decentralised sector which
provides employment to millions of our
people. Perhaps, Sir, this House is aware that
the Plan outlay has just been doubled and it
has gone up from fen crores to twenty crores.
As the honourable Members are aware, we
are facing a rather difficult situation at
present in the jute industry. Some shortages
of raw jute and the reported move by the
Indian Jute Mills Federation suggesting block
closures of jute mills have aggravated the
situation. I had personal discussions with the
Chief Minister of West Bengal, representa-
tives of the jute industry, labour and other
officials. The Jute Commissioner is assessing
the stocks in each concern and public co-
operation has also been solicited for
discovering hoarded stocks. It would be our
policy to function in close touch with the
State Governments in all matters relating to
the development of jute industry. Only
yesterday and the day before yesterday, I had
a very important dialogue with the Chief
Minister of West Bengal, who was here, on
this very subject.

In order to protect the interests of labour
and also to see that production is not
hampered, the management of three jute mills
has been taken over by the Government of
India under the IDR Act. Apart from this, two
more units have also resumed their normal
production. Active steps are also taken to see
that the jute growers get a fair return. The
Jute Corporation of India will enter the
market not
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only to see that floor prices are not lowered
down by interested middlemen, but also to
see that some price stability is achieved by
the JCI's larger purchases and release of
stocks when necessary.

The problems relating to some of our
major plantations like tea, coffee, rubber,
cashew, cardamom, etc. have been discussed
at length in this House in the context of
questions that have been raised here or
certain Calling-Attention Motions or when
bills were discussed. These sectors have a
vital role to play in our economy in terms of
employment potential, their ability to satisfy
domestic needs and the potentials of exports.
The Government have decided to give all
possible co-operation and incentive to these
sectors so that they become an area of
dynamic growth.

I am sorry, Sir, that I have read out a
speech. But I felt that the precise policy
should be before the House and I am sure that
this will satisfy the Members and will meet
many of the suggestions and many of the
grievances and the difficulties mentioned by
the honourable Members. Now, Sir, coming
to the various suggestions—of course, it is
very difficult to deal with all the suggestions
made by the honourable Members, but I will
try to catch some of the important ones as
were made during the course of their
speeches—I would like to say that many
important suggestions have been made. Mr.
Dhabe, Mr. Patil and certain others have made
a mention of the sick mills. They are a bit
worried over my statement that the National
Textile Corporation will no more take any
sick textile mill. When this statement was
made, I had made it very clear in the House
that at present the NTC was managing 103
nationalised units and that two more units
were taken over for management. With the
management of 105 sick mills, the losses
incurred by the National Textile Corporation
were of the order of Rs. 30—35 crores. If the
whole of the
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NTC goes sick tomorrow, what would happen
to the whole sector? That was the question |
asked. So, in this situation, I felt and I feel
that it would be the duty of the Government
first to take care of the NTC itself and to see
how the NTC stands on its own and how it
becomes healthy and then allow it to play a
dynamic role in the country. Therefore, right
from modernisation, several programmes
were taken up, as was mentioned by the
honourable Members, and in this connection,
I have already said that it is not that if there is
any sick textile mill, the central Government
will not help the State Government. On the
contrary. I have made an open offer to all the
State Government that if there is any sick
textile mill and if the State Government
comes forward with a viable proposition, the
Central Government shall be too willing to
give all possible co-operation. And this is not
merely verbal cooperation. In Western India,
in Gujarat, the Priya Lakshmi Mills, which
has been taken over by the Gujarat
Government, will soon start its operation,
Similar is the case with one mill at Indore,
and...

AN HON. MEMBER: Mention something
about Kanpur also.

SHRI MOHAN DHARIA: Wherever we
get any proposals from the State
Governments, we shall extend all pos-sible
co-operation. My business is to see that the
workers do not suffer. The workers should
not suffer. I do feel and I do believe that it is
the endeavour of the State Governments and
the Central Government to take care of all the
workers. But naturally when taking this care,
there are several restrictions—I mean, fiscal
restrictions and also managerial restrictions.
And to that extent, I have made that
proposal. That is the whole approach in
looking towards this problem.

Sir, a mention has been made regarding the
dues of workers. I do agree with the
suggestion made by
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the hon. Member. I shall get it examined.
Priority should be given to the dues of
workers. In principle, 1 accept this
suggestion.... (Interruptions). 1 shall certainly
move in that direction.

Sir, my colleague Mr. Bhanu Pratap Singh
expressed his concern for producers. I can
very well appreci-ate his feeling and his
concern for the producers. When the
Government announced that we have banned
export Of onions, potatoes, vegetables and all
that, it was in the interest of the common
consumer here. There is no question whether
he is from the rural areas or urban areas. But
naturally as Government we have to take care
of the essential domestic requirement. I
appreciate the suggestion made by the hon.
Member that if we can produce more in the
agricultural sector for export purposes, why
should it not be encouraged,, instead of giving
cash incentive, duty drawback and all that? If
we give some incentives to our own farmers,
why should it not happen, and...

SHRI BHANU
was a blanket ban.

PRATAP SINGH: It

SHRI MOHAN DHARIA: Sir, if the
production is adequate enough to take care of
the domestic demand and also the export
outside, I would not be dogmatic. On the
contrary, as [ have said earlier,, the
Government is more interested in regulating
the whole thing. The Government is not
interested in putting bans on these articles. If
there is enough production within the
country, We hope we can take care of our
domestic requirements but if we can export
from the agricultural sector, we shall be
happy to do that. In this context, I am
prepared to welcome any proposal
whatsoever.

SHRI BHANU PRATAP SINGH; If you
can announce here that if production goes up
then exports should be allowed, I am sure,
production will go up. Unless there is a clear
announcement from the Government,
produ-
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cers are hesitant whether to produce more or
not.

SHRI MOHAN DHARIA; Sir, Ihave
made it very clear. If we can take care of
our domestic requirements here and if the
price line is maintained, and also if the
production is more, I shall be quite willing and
happy to give all  possible co-operation for
the exports. Is it all rights? .. .
(Interruptions).. In this case, I should like
to add that if tomorrow there is adequate
production and if there is no market here and
also if the prices are slashed down, to
protect the interests of producers we shall
have to allow exports. And this will be done.
We must take care of producers, who are
producing for the country. The only thing is
that while taking this care, let us not forget that
normally it is not the producers who
necessarily gets the benefit; it is the middle
man who takes the profit. It is notas if
the producers are the gainers. I have seen in
many other areas that it is the middleman who
is a big earner. In this context, I would say
that if we can link up the producer and the
consumer to take care of the needs of the
country and our exports, then that would be the
best thing for the country.

SHRI G. LAKSHMANAN: That is why
these commodities must be exported only by
the Government and the middlemen should
not benefit.

SHRI MOHAN DHARIA: I do appreciate
the suggestion.

Sir, a reference was made to the Export
Policy Resolution of 1970. I have adequately
replied to it in my written speech. So far as
that Resolution is concerned, there should be
some more emphasis on self-reliance with
some more emphasis on taking adequate care
of the domestic requirements. We shall see
that it is modified to that extent. Otherwise,
SO
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far as the basic principle of attaining the
objective of self-reliance is concerned, I do
not think there is any need for any change.

Sir, it was said here that the Government
has planned to import gold. There is no such
plan. There is no such proposal before the
Government. I can certainly assure my hon.
friend that the Government shall never like to
play the role of a smuggler. On the contrary,
the Government would like to take care or
the smugglers so that smuggling is stopped.

Sir, it was suggested by some Members
that even shrimps and alfonso mangoes are
not being allowed to be exported. It is not
correct. Shrimps and alfonso mangoes are
allowed to be exported. There is no ban on
them at present. If these are the requirements
of the elite class, they are required to pay for
it. To some ex. tent, they have to sacrifice in
the interest of the country. There is no other
alternative but to sacrifice.

A suggestion has been made regarding the
examination of all the present schemes
through which we give cash assistance, duty
drawback, etc. Yes, we have started our
examination in the matter. A thorough
examination shall be made because it should
not happen that this assistance is paid where
it is not required and on the contrary it should
not happen that this assistance is not paid
where it is required. We shall have to take a
balanced view and that shall be examined.

A reference has been made to the
distribution system. Of course, it is not
directly concerned with the Commerce
Ministry. It is true that I am very much
attached to that report. I was the Chairman of
that Committee. That Committee had insisted
that right from morning till late at night,, we
should identify what are the basic
requirements of the common man. They have
to be identified. Then the
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insisted that we must give priority to the
production of these articles, whether
agricultural or industrial. It should be
controlled right from the stage of production,
procurement, storage, transport and
distribution which should be at a rea-sonable
price. A massive distribution system should
be created in the country. (Interruptions).
Production, procurement, storage, transport
and distribution are the various aspects. This
is my report. I am very much conversant with
it. It is not that I have simply signed that
report. Here what is needed is the
involvement of the whole country. That report
has been updated by my Ministry. It is being
discussed with the Planning Commission
today. After these discussions are over, it will
be discussed in the Cabinet. Once the
approval of the Cabinet is taken, then that re-
port will go to the various State Governments.
I would very much like to take both the
Houses and the Members into confidence.
And after obtaining all these suggestions, a.
final decision will have to be taken at the
level of the National Development Council
because it is...

AN HON. MEMBER; By what time? Will
it take ten years?

SHRI MOHAN DHARIA: Not ten years.
Those days of functioning are over, my dear
friend.

For your information. Sir, I would like to
clarify the schedule also, as 1 have planned. I
do not foresee any difficulties in it. I had
planned that by the end of July, it will be
updated. By the end of July, it' had been up-
dated. It is now being discussed with the
Planning Ministry. As I have made it clear
yesterday in the Chief Ministers Conference,
we expect that by the end of September, it
should be possible for the Cabinet to have its
own view and to make it available to the State
Governments and to other agencies. So, by
the end of Septem.-ber, it will go to the State
Governments and afterwards, after the re-

[ RAJYA SABHA ]

of the Ministry of 268
Commerce

commendations are received from them, we
shall sit some day, we shall have a dialogue
and we shall finalise the same. This is the
time schedule and I am very much interested
in pursuing the time schedule.

Sir, my friend,, Mr. Mishra said that those
who tried to implement this system, their
heads were chopped off. I am very well aware
that there were many areas and there were
many occasions when those who strove and
stuck to principles, their heads were chopped
off. But let us not forget ultimately it is that
supreme sacrifice that alone can keep the head
of the country much above and not otherwise.
And you may rest assured that what I feel
today is that so far as these 61.5 crores of
people are concerned, if their permanent care
is to be taken, if we want to break this vicious
circle of rising prices and more demands for
dearness allowance—no sooner the al-
lowances are made available, again there is a
further escalation of prices —if this vicious
circle is to be broken, a massive distribution
system. making all these essential commoditi-
es available to the common man at reasonable
prices,, is a must for the country. And to that
extent, all efforts, all endeavours that are
needed shall be made. And I have never
bothered in my life whether the head is
chopped off or not and it is absolutely
irrelevant when we think of our country. Sir,
here I would like to have the co-operation
from everybody. As you have treated the
whole debate today as a national debate, I feel
that for this creation of a massive distribution
system and retention of prices everywhere,
what is needed is the involvement of the
whole country, the involvement of the
Members of Parliament irrespective of parties.
We shall have to get ourselves involved. We
shall have to be partners in implementing
these basic things in the interest of our
country. I don't think there would be any
difference of opinion so far as such, I may
say, healthy projects are concerned,
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Sir, some references were made to the
plantations, to the STC, to the MMTC and
other organisations. I think we have discussed
those issues many times on the floor of the
House when we discussed various questions.
Calling Attention notices or even Bills like
the Cardamom Bill. I may only assure the
House that all these plantations are very much
a part of agriculture and whether it is tea or
coffee or cardamom or cashew or rubber, all
these are very much vital in the interest of our
economy. And how we can revitalise the
present bodies and try to take care of these
plantations is a matter of great concern for us.
And we have started not only our exercises
but we have also started restructuring these
bodies that are working today.

So far as the tea plantations are
concerned, this House should be proud
and this country should be proud to
know that this country is the biggest
producer in the world. The
production of tea, this year will touch
the 540 million k.g. mark. India is
occupying a first class position so far
as the production of tea is concerned
and here also, with a view to meeting
the domestic demand, we have decid
ed that the exports will be of the
order of 225 million k.gs. and the rest
of it will be made available to the
country so that We take care of our
domestic demand while taking care
of our exports. It is how in every
sphere all possible planning is being
done.

I do not want to go into all these various
areas today because there is a meeting of the
Economic Committee of the Cabinet where
rubber prices, cotton prices and prices of
some other things are going to be considered.
Commerce Ministry being one of the
important Ministries,, naturally I shall have to
remain present. But, [ may state that so far as
these various areas are concerned, several
suggestions have come and I shall bear in
mind all the suggestions.
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I must, however, satisfy the hon. Member,
Shrimati Chundawat, not that because she is a
Lady Member, but also because she has been
fighting her cause since long regarding mica
from Rajasthan. I agree with the hon.
Member, yes it was neglected. But, then it
was only in the month of May the Russian
and Czechslovak delegations have visited
those areas and we are seeing how this mica,
that we are getting from Rajasthan, could be
exported outside. Those efforts are being
made.

Regarding Mitco, it has been decided that
this year the purchases, which were of the
order of Rs. 5 or Rs. 4 lakhs last year, shall be
of the order of Rs. 20 lakhs this year and due
protection is given. Regarding the carpet
industry, I can assure the hon. Member that
we would not like to neglect Rajasthan. It is
the home of culture, it is the home of art and
with the hon. Member here, who is perhaps
the representative of that culture, we would
not like in any way to disregard her feelings. I
very much value her feelings and, therefore, I
would like to assure her that it has been
decided to open ten new centres for carpet
weaving this year. So, we would like to take
all possible care so far as Rajasthan is
concerned. Of course, due care will be taken
in the case of all the States. Otherwise, some
States may say that, well we are neglected.
But,, I may say that when the hon. Member
made her suggestion in an appealing way, |
felt that I should respond to her in the same
spirit and therefore I have done that.

SHRI NRIPATI RANJAN CHOU-
DHURY: What about the Indian Trade
Service?

SHRI MOHAN DHARIA: There cannot be
any deviation so far as our External Services
or Commercial Services are concerned. What
is needed today is all possible co-ordination
of the commercial representatives working in
our embassies and others working there. They
all represent the country and we are trying
to have
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[Shri Mohan Dharia] the best possible co-
ordination. I can very well understand the
charge that is being made, namely, that those
who go there simply attend parties and do not
do anything. I may suggest that it will be too
wild a charge because the exports of the
country...

SHRI NRIPATI RANJAN CHOU-
DHURY:; I asked about the Indian Trade
Service, manning the office of the C.C.I. &
E.

SHRI MOHAN DHARIA; I am coming to
that. I was saying that it is because of our
commercial  representatives in  foreign
countries, because of the efforts inside the
country and because of the efforts of every-
body that our exports have gone above Rs.
5,000 crores and naturally everybody can
legitimately claim some share. Therefore, I
say let us not dishearten them, let us not
discourage them; that will not be a correct ap-
proach. But, so far as the suggestion'
regarding this Export Trade Service is
concerned, 1 can very well appreciate the
question. It is being examined, as I have
already assured this House earlier. 1 would
not like to
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detain the House further. We have discussed
the Commerce Ministry for the whole of the
day. Various suggestions, very constructive
and positive suggestions, have been made by
the hon. Members. 1 know that within the
short span, it might not have been possible for
me, perhaps, to satisfy everybody but you
may rest assured that so far as the policy of
the Government is concerned, it is absolutely
clear. It is the interest of the country, it is the
interest of our people which is supreme
before us and keeping these interests in our
mind, all possible care shall be taken so that
these polices are properly implemented and
execute ed. I am thankful to the House for the
discussion.

THE VICE-CHAIRMAN (SHRI U. K.
LAKSHMANA GOWDA): The House stands
adjourned till 11 A.M. tomorrow.

The House then adjourned at one
minute past six of the clock till
eleven of the Clock on Tuesday, the
2nd August, 1977.



